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ORDER

The petition under Section 7 of the Code is opposed by the Ld. Counsel
for the Corporate Debtor as despite having granted the Financial Creditor
opportunity to remove the defects, the petitioner continues to suffer from
infirmities. This is not-withstanding the fact that even the time taken to
remove the defects is alleged to be beyond the period permitted under the
code. Without going into this contention, it is noticed that the petitioner has
not name the IRP as mandated for a claim made u/s 7 of the Code.
Opportunities have been availed by the petitioner to present their petition as
per law, which in the first instance was filed against multiple Corporate
Debtors. No further opportunity can be granted to them to adhere to the legal

and statutory provisions of the Code.

Ld. Counsel for the Respondent has relied upon the decision of the
Hon’ble NCLAT in the matter of Chharia Holdings Pvt. Ltd. Vs. Brys
International Pvt. Ltd. & others Company Appeal (AT) (Insol.) No. 126/2017

wherein it has been categorically observed that a petition suffering from the
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defect of not naming the IRP as mandated by the sub section 3(b) of Section

7 of the Code is liable to be rejected.

In view of the same, this petition is Rejected. However, the petitioner is
at liberty of filing the petition on the same cause of action, subject to statutory

limitations.
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